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M R . D E P U T Y -S P E A K B R : T h ere is 

no point o f order. W e are on matters 
under rule 377. T h is is not the way. 
Please take your seat. I  will not allow 
this kind ■ f  interrupti n̂ and disturbance 
in  the procedure o f the House. W e are 
not on that discussion at all. You just 
get up on a point o f order and start 
raising this. T h is is very bad.

M r. Poojari.
(iii) K \ v o c  C aused b y  R ecent  F loods 

IN M a n o .u x >rb C it y  a n d  M an o alo rh  
T a l u k .

S H R I P. JA N .\R D H A N A  p o o j a r y  
( M m g ilT c ): With your permis
sion, I am bringing to the kind notice o f  
the H o u se .. . .

«it ffJTTin? ST^ra ITR^ :

T̂TTEJTST ....................
M R . D E P U T V '-S P E A K E R : I am 

not going to allow any other M em ber to 
stand oil his legs. I have called M r. 
Poojary.

S H R I JA N A R D H A N A  P O O JA R Y : 
W ith your perm ission. Sir, under rule 
377 , I  am bringing to the kind notice o f 
the House the sorrowtul saga o f  the 
people o f the M angalore city and »he 
M angalore taluk who have faced the 
havoc caused by the recent floods follow- 
ingincessan t and torrential rains. About 
1 ,100 people have been rendered homeless, 
about 160 to 175 houses have been 
damaged, and 40 houses have been com 
pletely destroyed. M ost o f these houses 
belonged to the Hurijans and other 
weaker sections o f the society. T h e  
estimated damage to the property, apart 
from the crops, is about R s. 5 to 7 lakhs. 
A t this juncture I  am also submit that, 
in Kum ta and Honnavur, about 500 to 
750 houses have been damagcdj hundreds 
o f acres were under flood waters and the 
standing crops have been damaged. T h e  
damage estimated is R s. i  crore.

T h e  country is passing through a 
critical 'situation. T h e  people have lost 
their houses, they have lost their clothes, 
they have los t their shelter, they have lost 
their belongings, and have lost their 
essential com m o^ties. U nder these 
cir'O m stances, G  overnment sh uld 
not sleep over this s ita itijn .
I  w  uld like to ask whether the 
Governm ent is considering the help
lessness and m isery o f the pieople, whether 
the Governm ent w ill come out with a
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sutetm ent granting substantial help not 
on ly from  the Prim e M inister’ s relief 
fiind but also from the C entre. I  may 
subm it further that, in 1974, the previous 
Governm cintgranted R s. i  lakh from  the 
Prim e M in is b r ’s re lie f fund, apart from  
o A e r  reliefs. I  want to know whether 
the G overnm ent is com ing forward with 
substantial aid as the previous Govern
m ent did in the past.

(iv ) Serious situ a tio n  arisin g  out of
THE LARGE RHTRBNGHMENT, CLOSURES, ILLB- 
GAL LOCKOUTS, LAY OFFS IN JUTE MILLS 
IN VARIOUS S ta te s .

S H R I D I K E N  B H A T T A C H A R Y A  
fScaTxpore) : Sir, M r. Somnath
C ^ tter jee  and myself would like to 
draw the atteition o f  the Government 
under R'jie 37 '̂  to a serious situition 
w'licl^ hi'- arisen out o f  t'le large-scale 
retreTchme n ,  closures, illegal lockouts., 
l iv-nfTN etc. in o v e r  1 5  jute mills i i West 
B e ig i l  alone, affecting 62,000 workers. 
A^irt from thi!., in Kanpur the JK  Jute 
M  ■11 a a l s o  rciorted to lock-i'Ut reuilting 
!>i uiempl'iyment o f  more t i n  >,500 

i'urthc.-. more j r e  in Us ;irc 
n 'W I ' l r e i t c n j n g  i : ; c  workers a well as 
the G i v e r n m - It thcrethit  they w  II have 
to  clc)-<-* d >w 1 r h c  m  I I . o'l tlie l i ,  iLioas 
p^ea o f  i)aacity of raw jute.

On the 3rd July the Hon. M inister o f 
C om n erce visited Calcutta and there 
he m idc a categorical declaration that 
there will be no block closures as stipu

lated by the j ite-m ill o w iers unless and 
until It is proved that there is real shor
tage o f raw jite . He also advised tlie 

Governm ent to form a Committee there 
jn N'fest Hengal. Tn is Committee has 
been formed and in its first meeting, 
at w'.uc'i the IJ M \  was also represented, 
ihe Indian Jute M ills Association could 
not substantiate its point o f view that 
there was real shortage o f raw jute. 
It has always b jsn  the practice o f  the 

)'ate-m illow.iers and the IJM ^ to adopt 
such tactics just w.ien the season starts 
for the new  jute crops to come into the 
m irk etso  that the price corns' d jw n  . . .

M R . D B P U ry-S P E A K H R  
.conclude now.

Please

S H R I D IN E N  B H A T T A C H A R Y A  •
ra is  IS a question affecting lakhs and 

l^h^s o f  workers a n d  the whole econom y 
M  the eastern part o f  the country. T h ere 
IS sabotage going on . . .

M R . D E P U T Y -S P E A K E R  : But
you must be conscious o f  the tim e also.

met the Prime M inister f r V t i f e  }a î 
party as w ell as from the Congress Pa J?? 
T n c s^tmUon is deteriorating fast. TheTe 
are the tactics being adopted by the 
,ute-m .ll owners for “the ifs t  60 to ^ o

been a clear pohcy declaration by the 
0 )mmerce M inister as well as bv th i 
W est Bengal Governm ent that there 
be no b ock closures, these sharks, the 
)U te-m illo w  lers, are in a clan d estine wav 
taking recourse to block closures bv
sealingtlieloom sandprocessingm achinCT
etc. In this way a large number o f  
workers arc being laid off d a ily . So 
I would request the Governm ent to take 
a serious view  o f this. T i is  is not a 
q'.ie,tion affecting W est Bengal alone • 
Bihar is affected, Orissa is affected* 
Assam is affected, Andhra Pradesh is 
affected and Kanpur and Uttar Pradesh 
are also affected. AM the poor peasants 
who grow jute are affected and the whole 
economy is a stake.

T a e  Hon. M inister M r. Biju Patnaik 
comes from O n ssa, and his State is also 
affected. So, he must take up the matter 
With the Governm ent and make a state
ment and see that concrete steps are 
taken. W nen there is a Committee, 
why should they get jute on their own 
a n d . . . .

M R . D EPiJT5r-SPEA K ER  : Yo«
; I u d e  n o w : no more additions.
: s).

S H R I S O M N A T H  C H A T T B R JE B  : 
A  handful o f m ill-owners are holding 
the country to r a n s o m .. .

M R . D E P U T Y -S P E A K E R  : I aim 
sorry, M r. Somnath C.^iatterjee, I  am 
not going to allow anybody else except 
thnse who have been permitted to raise 
matters under R ule 377. T n ere is no 
question o f anybody else speaking on it.


